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PER HCH'BLE ¥iF. GOPAL IRISHNA, wRWEER (JUDICIAL)

Patitioner Shri)Ajay Krishan Tewzri has £filed
o : on the ground

thie pstiticn for contempt against the respondentsﬁthat
the latter have ncoct paid the amount of pay & allowance§
to the applicant as pa2r the diractisn of z Bench of this
Tribunal in OA nc. 146£/91 decided on 8,11,93. It'is evidenced
Q§§§§y& from the reply - £filed on behalf <f the respondents |
and the receipt (Annexure R-2) that an amount of s, 33,265/~
on account of pay & allowances for the periozd fromw 26.7.91
to 15.4.92,Has been paid to the? patitizner us £ull and
final paymenﬁ as per direction of the Tribunal, In view
of this fact, the respondents have not ccnmitted any contzmpt.
This Contempt Petiticn, therefore, is dismissed. Hotices
iszsued to thz respondents are hereby dischzrgad,
(C.P. sa&a&k) (GOPAL FRISHHNA)
BMBER(A) MEMEER(J)
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